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ELECTION COMMISSION OF INDIA
Nirvachan Sadan, Ashoka Road, New Delhi-110001

* New Delhi, Dated 6th May, 2010—Vaisakha 16, 1932 (Saka)
PROCEEDINGS

No. 318/2/2010-CC&BE .— WHEREAS, the seats of 49 members of the Council of Staltes, elected by the
elected members of the Legislative Assembliés of the States, specified in column (1) of the TABLE below, as per the
number (s) shown in the corresponding entries in column (2) of the Table, are due to fall vacant on the retirement of
those members, on the dates mentioned in the corresponding entries in column {3] of the TABLE, on the expiration of
their term of office ; and

WHEREAS, a biennial election has to be held for the purpose of filling the above vacancies so arising ;

NOW, THEREFORE, in pursuance of section 12 of the Representation of the People Act, 1951 (43 of 1951),
the Election Commission of India hereby recommends the 31st May, 2010 (Monday), as the date on which the President
of India may, by notification published in the Gazette of India on the said date, be pleased to call upon the elected
members of each of the said Legislative Assemblies of the States, specified in column (1) of the TABLE below, to elect
the number of member (s), specified against the State in column (2) of the said TABLE, to the Counsil of States, for the
purpose of filling the above vacancies, in accordance with the provisions of the said Act and of the rules and m‘dm
made thereunder :-

TABLE
State No. of seats to be filled Date of retirement
(1) (2) (3)
1. Chhattisgarh 2 29-06-2010
2. Madhya Pradesh 3 29-06-2010
3. Tamil Nadu 6 29-06-2010
4. Kamataka 4 30-06-2010
5. Orissa 3 01-07-2010
6. Maharashtra 6 04-07-2010
7. Punjab 2 04-07-2010
8. Rajasthan 4 04-07-2010
9. Uttar Pradesh 11 04-07-2010
10. Uttarakhand 1 04-07-2010
11. Bihar 5 07-07-2010
12. Jharkhand 2 07-07-2010
Total 49
By order,
8d/-
(K. AJAY KUMAR)
Secretary
Election Commission of India
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